CENTRAL ADMINISTRAT IVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

Original Applicgtien Ne. 485 ef 2003
Wednasday, this the 28th day af May, 2003

Hon'ble Maj. Gen. K.K.Srivastava, A.M.
Hon'bla HrO AoKoBhatnagar’ J.m.

Mupsi 1gl son ef late Sri Kundan
pested at Ordinagnce Equipment Factery
Civil Lines, Kanpure eseeApplicant,

(By Advecate : Shri N.K.Sharma)

yersus

Te Unien of India through the Directer G8neral
of Ordinance Facteries C3lcuttas .

 2e General Manager, Ordinance Eguipment

Factery, Civil Lines, Kanpur,. ‘!-

3. Assistant Werk Manager (Administratien)
Ordinance Equipment Factery, Kanpur.

,ee s RBaplndentS.

(By Advecate : Shri v,y Mishpd)

 ORDER (ORAL)

By Hon'ble Maj. Gen. K.K.Srivaestav,, A.M. :

In this 0.A. filed under Ssctien 19 ef A.T. Act, 1985,
the applicgnt has praysd fer direction te respendsnts to pay

the diffarance ef salary te the agpplicgnt frem 1993 te 2000,

2. The grisvance ef the applicgnt is that in pdrsuance te the

erder of this Tribunal dated 29.6,1999 passad in OA N8.514/92:,

the respendants have given the premetien te the applicgnt as

Carpenter skilled Gradedl in pay scgle ef Rs.950-1500 w.8.f.

N | Coentde eo2e




Ve

year 1993 but the resgandants have not paid the arrears
which the applicgnt is legally entitled to . The applicgnt
has filed the representatien beforse respendent Ne.3 en 26.2,2003

(Annexure-2),

3. Shri V.v.Mmishra, learned ceunsel fer the respendents
- szﬁ”

submitted that the applicant should Awaited for semse raasonable

time fer the decision ef the respendents bsfere appreaching

this Tribunal,

-
4, We have heard the couns:l fer the parties, considersd
their submissiens and perused - recerds. ‘Q‘~
[ ]
Se In our epinien, #he interest ef justice shall better

be served if the respendents are directed to decide the
repreésentatien ef the applicent dated 26.2.2003 by a reasensd

and spseaking erder within g specifisd tims.

6. In the facts and circumstances, the 0A is finally
decided.at the acmission stage itself with diraction te
respendent Ne.3 to decide the representatien ef the applicgnt
dat®d 26.2.2003 within a peried ef thres menths by reasensd

and speaking erdsr. Ne erder as te cests,

memﬁar-a Membzsr=a °




